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STATEMENT RE. ALLEGED INVOL­
VEMENT OP INDIAN NATIONALS 

IN HOSTILITIES IN LEBANON
THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI ATAL BIHARI 
VAJPAYEE); Mr. Speaker. Sir, Re­
ports had been received by the Minis­
try of External Affairs regarding the 
engagement of Indian nationals for 
military and para-military functions 
by various warring factions in Leba­
non. Government viewed these re­
ports with grave concern as it is 
Government’s policy not to permit 
its nationals to be used as mercenaries 
anywhere in the world. The matter 
was of even graver concern because 
the civil strife in Lebanon had clear 
communal and religious overtones.

Even though our Embassy in Leba­
non had taken all necessary steps to 
prevent and discourage any such use 
of our nationals, we decided to depute 
a senior official of the Ministry of 
External Affairs to visit Lebanon and 
Syria. He had meetings and discus­
sions with the Lebanese authorities 
as well as leaders of the principal 
warring groups in Lebanon. He con­
veyed to them our deep concern re­
garding the alleged reports about the 
involvement of Indian nationals in 
hostilities and sought their help and 
cooperation in preventing such use. 
AH the leaders he met conveyed their 
appreciation of the policy of the Gov­
ernment of India and assured us of 
their cooperation. Furthermore, all 
the leaders, irrespective of their ideo­
logical and political affiliations,
volunteered to give any information 
which they had in this connection to 
our Ambassador in Beirut.

As the Syrian armed forces from a 
part of the Arab deterrent force in 
Lebanon, the officer also visited 
Damascus and held similar discus­
sions with Syrian authorities. The 
Syrian authorities, in their turn, 
promised their fullest cooperation.

It Is possible that some of our 
nationals may have been used by war­

18.11 hrs. ring factions for para-military func­
tions, as many had been stranded in 
Beirut where they had gone in search 
of employment. All those who sought 
the assistance of the Indian* Embassy 
were repatriated to India at Govern­
ment cost. A  few Indian nationals 
who had been detained by some of 
the factions in Lebanon on suspicion 
o f being used as mercenaries by their 
adversaries have been released and to 
date there is no indication that so far 
Indians were actually involved in 
mercenary activities.

Members of Parliament would ap­
preciate that Government have libera­
lised both the issuance of passports 
and travel abroad. Many of oar 
nationals are proceeding abroad, parti­
cularly to West Asia, in search of 
employment. These liberalised regu­
lations were exploited by some un­
scrupulous agents and individuals. 
Steps are being taken by us here to 
prevent such unscrupulous agents and 
individuals from taking advantage of 
our liberalised regulations. This is 
being done by more vigilant checks at 
points of emigration.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Sir, the House should 
have some opportunity to discuss this 
also. This is a very serious matter.

MR. SPEAKER; The question is, 
every day we are getting very serious 
matters.

SHRI P. VENKATASUBBAIAH 
(Nandyal): Sir, I am on' a point of
order. The External Affairs Minis­
ter has said that in regard to passport 
there are some agents operating and 
the passports are being liberally 
issued.

MR. SPEAKER: You kindly for­
mulate the point of order. Which is 
the rule that is breached? A point 
of order means some law or rule 
must be breached.

SHRI P. VENKATASUBBAIAH: 
The point of order is, in the state­
ment the hon. Minister o f External 
Affairs has said that there is a racket 
going on with regard to passports.
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MB. SPEAKER: That i9 a differ*
cnt thing.

SHRI P. VENKATASUBB AIAH: 
But In the same statement he said it, 
I want to know whether he is going 
to take any stringent action in that 
regard.

MR. SPEAKER: That is not a
point of order.

13.04 hrs.

[M r . D e p u t y  Sp e a k e r  in  the Chair]
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